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3/4. 9. 1996 
Fion'ble Mr. K.D.Saha, Member (it) 

Heard the learned C ouns el &s • M. tvi, pa i • Two  

Railway employees working  as Motor Driver...cum...Nechanjcs 

I on Sourth Eastern Railway, Bokaro, Adra Division have 

jojhtly filedthis appl1catjon The: applicants were 

promoted from M.D.M. Grade Ir'scale Rs. 1200-1800/- to 

M.D.M. Grade i in scale Rs. 1320-2040 on adhoc basis 

;wjth effect from 22.10.1990and by the impugned order 

at .nnexure-4 dated 4. 1. 1996 they have been ordred to be 

discontinued to- the post of N. D. N. Grade I with effect 

from 4.1.1996(FN). By this application the applicants 

have assiled their reversion from the post of NDM Grade I 

to the substantive postM Grade II. It is stated that 

a nuftër of iuniors are still working on adhoc basis to 

the post of N.Grade I when they have been ordered for 

reversion. It is• futher stated that hrj R. K.Sha'rma, M.D.N. 

Grade III who was promoted on adhoc basis to the post of.  

DM Grade ii vith effect frcm 22. 10. 199 iD ad orderf or - 
reversion to the substantive post of IvDM Grade III with 



effect from 4.1.1993 is still continuing on that 

post. The applicant also seek interim ordei to the 

effect that during the pendency of the petiion, 'erat±on 

of the direction to revert them should be sayed.  

This is 	a Division Bench rnatter No Division 

Bench is at present avaflable and there is no likelihood 

that DivisionaBench wilibe available short.y. Against 

this background and considering the averments and submissions 

off the learned counsel for the applicant, + ajt this 

application. Issue notices to the respondents. Written 

statement should be filed within four weeks[,Rejojnder, 

if any, should be filed within a week thereafter, Requjs 

to be filed immedIately. 

On the question of interim order, i4 is submitted 

that although the applicants have been ordeed for 

reversion with effect from 4. 1. 1996(PN), thr are still 

continuing £Qithe post of XvDM Grade 1 and no one is posted 

ginst the posts on whichthy reworkia bn adhoc bsjs. 

Considering the subnisions of the learned.. ounsel for the 

applicant, i further direct that status quo4shou1d be 
fora period of 14 dayS 

maintainedtJith regard to the post of two ap1icants of e• 

the O.A. by which time the respondents sha1l filet show- / 

cause as to why the interim order as passed shall not be/ 

made absolute. List this case on 23. 4.1996 for hearing i 

on the question of status quo. Let 4 copy ofi this order1  

handed over to the learned counsel for the applicant. * 

------ • 

Member (A) 

1 

MP. 



O.A. - 200/96 

123.4.1996 	 &ri'ble Mr.}cD.Saha, Member (A) 

No one appears. No shcause has been 

filed. List this case on 16.5.1996 for hearing 

on the question of stay. Interim order as passed 

earlier shall continue tiii the next date. 

Saha 
Memr (A) 

5/n. 05.6 Counsel for the a'p1icant : Shri D.Chowdhury. 

Counselb for theresponderits : §hri G. Bose. 
Heard Shri i).Chowdhury, learrd counsel on tle  

question of continuance of the stay order passed by this 

Bench on 09.04.1996. The applicant who was working as a 

?M.Gr.I in the.scale of Rs.1320_2040/ on adhoc measure 

between 22nd Sept., 1990 to 4th Jan.,1996, was ordered to 

be djs-c ont iriued to draw the of fic iat ing a? iowa tce fcr  

that post w.e.f. 04.01.1996 kya I1emo dated 04,01.1996. 

Shri Chowdhury stated that, when this 0.A. was f ild on 

19.02.1996, the applicant was 'continuing on that post 

and, therefore, he pryed that the 'stay order against 

this impugnd order which w as granted on 09.04.19.96 be 

continued. Shri G. Bose, learned cun.se1 for the respondets 

stated that he has only been instructed to aonear in this 

matter and no showause has yet been filed by the spon-

dents. However; he referred to the impugned order which 

states that the applicant was amointed as an adhoc measure 

'and was drawing an officiairig" allowance Which would  

that the applicant was not a regular promotee and had 

no right to contirun that post on the basis of  officiating 

allowance. Even If he is C) ntinuing on the post of Iv)M 

Gr.I that does. 'riot entitle him to draw the officiating 

allQwarce beyQUd the. date specified in that order. 

2, 	Havirg heard Sjqk1j Bose, i  am inclined to agree - 	, 	
. 	•...Con.td/- 



O.k.: 200/96 

Oontd... 

that the ba la nce of c onve nie nc e does not lie in 

favour of the applicant to have the operation of 
Ma- 

fA 	
stay order continued any further • The stay gra nted 

	

\ g 	 earlier by this Berth will not continue any further 

from this.date (17.05.1996). 

VQ- 

3.. 	gesndents are at liberty to file a detai'J,ed 

reply in the matter for which the permision tp file ' 

a rejoinder, as per rules, is alsog ranted. 

/ 
place it before the Registrar f' completion 

of pleadings and putting it on 09,07.1996 r heatin. 

Let' a cop'ry of this order rr be givento. the 

counsel for the parties. 

(N. .verma) 
$Kr 	 MeITer(A) 

6/9 .7,96 	Shri M.L.Paswan, Registrar i/c 	. 

Shri D. Chäudhary, Junior counsel to 

Smt. M.M,Pal, counsel for the applicant is present. 

Ob Shri DG.Dastidar, Junior counsel to Shri Gautam 

Bose, Senior counsel for the re , pxkya subrnif,. 

	

. ' 	

that he has submitted Vakalatnama today for the 

respondents. He prays for time for filing W.S. 

ayer al1ed. !ston 31.7.96 for filing W.S. 

M.L,Eswan ) 
SNS 	 Registrar I/c 

JL 



7/7.8 . 

c-200/96 	
0••• 

Shri M.L.Paswan, Registrar I/c 

Learned counsel for the applicant is' 

absent. Shri D.G. Dastidar, Junior counsel to 

Shri Gautam 8,se, counsel for the respondents, is 

present. )tx2x Vakalatnama has been filed on behalf 

of the respondents. W.S. has not been filed. List 

on 20.8.96 for filing W.S. 

( M. L .Paswan ) 
Registrar I/c 	. 

Sri. S M. L. Paswan, Registrar I/c. 
S S • • 

	

Proxy counsel on behalf of, the app1icant4 	e'e 
- 	142 	c-t 	Cfv ,',J2, 	 •. 

nd brays' for time for filing the rejoinder. Pra':r allo- !: 

wed. 'Put up on 7.11.96 for filing, the same.: 

• 	
' 	 %• 	.,, 

M. L. Paiien) 
Registrar 

The learned counsel for the plicant Shri 
S. N. Tjwarj is present. W/s has been filed on beha if 

of the respondents. Rejoinder has notbeen filed b 

the applicant. The learned counsel prays for week's 

time to file rejoinder. Put up on 31.1.1997. 

( M.L.Fas, 
Registrar I/c 

SKS 

8/8.10.96 

PKL 

9/9.1.1997 
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10/3 1. 1. 1997 	 None for the parties. W/s hs been  

filed on behalf of the respondents. Reonder; 

to the W/s has not been filed as yet. Put up 

on 13.2.19,97 for, f3.ling 

(S.p,Sinh 
iy. Registka r a/c 

	

- 	
- 

Al  

I.  

/1.1997 	 Shri bChoudhdry, learned counsel fdr ' 

the applicant is  present. None for the 	 S 

respondents. W/s has already been filed on 	
•- / 

behalf of the respond nts. Rjoinder ha  not 

been filed 	hough ia  t chance was gilren to 

-. 	 the ap'pljcant. In the circurnStances, let this 

case be kept under ready list as per Rule 39of 

* 	
2 

- (('So inha S  

Dy.P.egistifar I/c 

26.2.99. 	List it on 10.3.99 for directin. 

/cBsf 	 .K.PR SAD 
S 	 ¶i118ER(A) 
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IN THE CENTRAL ADMflISTRATIVE TRIBUNAL 

PATNA BENCH. PATNA 

Order Sheet 
.......... ... AppUcationNo. 	...... c 	ZP/.6._...199 in 

	

Applicant (s) ... ... .. ... ... ... ... ... ... ... ... ... ... ... ... 	, ...Rospondat (s) ... ... ... ... ... ... ... ... 

Advocate tot Applicant (s) ... ... ... ... ... ... ... .._ ...Advocte tor Respondent (s) 

......... :.. .... ... ... ... ... ... ... ... ... ... ... .......... 	
... ._ .................. •.• 	- n. ...... 

Note of Resistry 	 Orders of the Tribunal 

13/10.3.19 9 	* Mrs.- M. N. Pal counsel for the applicant. 

AS prayed for, list it for hearing 

on 23.4.1999. 

	

Laksbman Jlia ) 	 ( L.R.K.Prasad 
Member 4J) 	 Member (A) 

14/23.4.19 On the request made on behalf of the 

learned counsel for theapplicant, list it 
for hearing on 2.7.1999. 

Lakshman iha ) 	 ( L.R.X.rasad 
Member (J) 	 Member (A) 

For want of time let it be listed on 

AlcJ 

16/24. 8.1999 

24.8.99 for hearing 

(L.R.x.Prasad) 	 • (S.Narayan) 
Member (A) 	 Vice_Chairman 

None for the applicant. 

Shrj Gautam Bose, counsel for the reSponlen€5. 

List it for hearing on 4.10.1999.  

( La kshma Jha ) 	 ( L. R. K. Pr as ad 
Member (J) 	 Member (A) 



17/4.10.1999 	Shri Gautam Bose, couie1 for the respo4ents. 

Ljst it for hearing on 1,11.1990 

C Lakshm&z3h ) 	 C L,R. K. Pras ad ) 
Member (J) 	 Member (A). 

1/1.11. 1999 	Ljst it forhearirigoh29.11.1999. 

Lakshmi Jha ) 	 ( L.1 K. Prasad ) 
MI6. 	 Member (J) 	 Member (A) 

19/29.11.99 	List it for hearing on 25,12000 

AKJ 	(L.JIA) 	 (L.R.K.PRASAJD) 
MEM3ER(J) 	 MENBER(A) 

NOW  
20/25.01.200 	for want of time, list it on 24.03.2000 for 

Wh. 
a) 	 (S.arayan) 

SKJ 	1viemb r 	 - 	V ice.-.ha irma n 

21./ 24.3.2000. 

Shri S.N. Tiwary, the counsel appearing on behalf 

of the applicant prays for time for; the reason that he 

has got no instruction, f rom.  the client. Since this matter 

is pending aver since Feb, 1995, and on previous sevaral 

dates, there was no response on behalf of the applicant, 

I am of the opinion that the applicant is not keen to 

pursue the matter. Hunc? this .s dismissed for default. 

(XJ&ZYJXkI 	 (S. NMRMYAN) 

VICE-C H4IRMAN 

ski 

( 
-4 


